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New DslNi this the alsti. day of Dooember, 2000
U.W, hl» Shrl Kuldlp Singh, MeisberSJ).
Lt-bie Smt. Shanta Shastry. Member^).
.Tai: fprakash
R/0-D-1A1. New Seeiampur Review Appli^^^-sut.
Shahdara* Delhi 53. . ' ' ■

Veraus

1 ,- Central Bureau of Investigation
through Diretor j ' ;
CBI Block--A Lodhi Roau.
Kendriva Karvalaya Parisar>
New Delhi 1 10 003. .

Central Bureau of Investiptioruot^ Nui ,
-- ' central Forensic Science i.aoorat<.v
-  ■ CBI Block Lodhi Road.

*  A Kendriya Karyalaya Parisar.
^  ; few Del hi-3.

•  i, Union.of India
■ ■ ■ . . Through Secretary..

Department of Hoffio.
Morth Block., ^ Respondents.

•  Mew Delhi. .

order (By circulation,)

■  - riAi-c hio shri KuIdi:il.--:Silia^.^-.-Memfeer

"  This Review Application has been filed to review
- the order of the Tribunal dated 13.9.2GQ0 m

0.A. 1535/1998.

7, One of the fiiain grounds taken in the .ieview

•- Application . is that the applicant could not get an
effective hearing on account of absence of his counsel
and hence great injustice has been done to him. However,
the case was decided on merits after perusing the
Pleadings available on record and hearing the learned
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